"."
-1

~Ny

' J%&

e

"IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH, JAIPUR

0.A.N0.150/2000 - . o Date?of”order: 11.,7.2000 ’

G.K.Bhawanani, S/o.Sh.B.H.Bhawanani, working as_LDé,v

Atomic Mineral Division, NWR, Jaipur.
...Applicant..

Vs. Voo

TR ' Union of India through the Secretary,to the Govt,

.Mini{ of.Atomio Energy, New Delhi.
2. -Director (P&A)lHeavy Water'Board,-otthloor, VSB,
| .Anu Shakti Nagar, Mumbal. .i o .
3. - f{General Manager, Heavy Water Plant (Kota) Deptt..of

Atomlc Energy, Anu Shaktl, Kota.

bd. 'i Administrative: Offlcer, Deptt of Atomic. Energy,

., Atomic Mineral Divn, Geeta House, C-31, Dev_Nagar,'

‘Tonk Road} Jalpur.

N

5. Smt. Amarjeet Kaur, UDC, Heavy Water Plant(Kota), P. O‘

) Anushakti, Kotaﬂ

-

...Respondents.

‘Mr.Y.K.Sharma o S S éounsel for applicant
Mr.Sanjay Pareekt/ e : for<respondentsti~
CORAM:

~Hon'ble Mr.S,K.AQarwal, Judicial Member.
Hon'ble Mr,A;P,Nadrath} Administrative Member.

PER HON'BLE‘MR S.K.AGARWAL , JUDECIAL'MEMBER;

o~

In thls O.A f11ed under Sec 19 of the A'Tls Act, l985,=

the- appllcant makes a prayer to direct the respondents to ..

'con31der the name of the appllcant for promotlon on the post

of UDC w.e.f. 1;12,95’Witn‘all consequential benefits.

2. In brief}—the casefof the applicant iS'that.Smt.

'Amarjeet Kaur who was junlor to the appllcant was promoted

S

|
on rhe .post of UDC w.e. f. 1. 12, 95 v1de order dated 22.5.99



ot
i

,’cons1dered by the' DPC

b

RN

.without considering the name of the applicant for promotion

whereas the’applicant'was on the roll of HWP‘Kotaf working

. as LDC tlll .he was transferred v1de order dated 29.12.97.

The appllcant made representatlon to the respondents but
with no result. Therefore, tne_appllcant flled_thls O.A for

the relief as above. -

3. . Reply . and rejoinder have. been filed which are on
record.
4. i We have heard the learned counsel for the part1es

and' also perused the whole record. ' o

5. - In v1ew of the fact that tne appllcant has not been
‘whilchd.. ©

Z-met for- promotlon of UDC w.e. f.

.o

S 1l.12. 95, whereas the appllcant was very much in. serv1ce as .

- LDC, HWP Kota and junlor to the appl1cant Smt. Amarjeet Kaur

was cons1dered and glven promotlon on -the post of UDC w.e.f

1.12.95,,Therefore, the-appllcant is also entitled to be

. considered for promotion on the post of UDC w.é.f. 1.12.95,

with all consequential benefits.

6. 'ln view of above, we allow the O.A and direct the;

~

respondentsl to. hold a review‘ DPC,-'within a period of 3
months from the date of reoelpt of a copy of this order, to
con51der the. candldature of the applicant for promotlon on
the post: of UDC wee.f. 1.12.95 ‘and if he is found fit he may
be promoted Wee. f. l 12 95 The applicant shall also be

entitled to all consequentlal beneflts after h1s promotlon

‘as UDC.

7. . . ‘'No order as to costs.

}

(A P. Nagrath) “(S.K.Agarwal)

Member (A). S , - Member (J).’



